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ORDER

Application has be€n filed under XXIII Rule 3,

on record settlemenr arrived at berw€en the parties.

X\lV Rule 4{2)plaong

2. Ld Counscts confi.m thar the pehtioner has agreed ro transf€r his

shares to an existing shar€hotde. fo. valuabt€ consideration which he has

already received vide Dcmand Draft Nos. 03197& 031979,03.t .\ & 03t982

dated 27.07.2016 drawn on tDBt BanL Iraras Cinema Branch, New Delhi.
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4. , In view of the final s€ttlemmt, t d. Counsel for the Ftitioner wishes
I

to rlithdraw hb perition.

5. A.cordingly the petition is dismissed as withdrawn. pllties shal be

bolnd by the tenns of rhe compromis€ d€ed which is duly supported by

3. The rerpondents ha\,€ also paid salary

p€titioner har executed the tranrler deed in

r€quired. With this no furth€r dispute remains,

AffdaviLs.
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